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The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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Shri Harish Chandra Mathur: In
taking this commendable step by the
Special Police Establishmen: to :nini-
mise corruption, may I know what
steps have been taken by Government
to ensure that there is no demorali-
sation in the services and officers not
being prepared to take responsibility?
May I know wheather this fact has
been brought to the notice of Govern-
ment?

The Minister of Mome Affairs (Shri
Nanda): Yes, Sir; there was some talk
at some stage that because strong
action was being taken agzainst cor-
rupt practices, *here was demoralisa-
tion and unpreparedness to take de-
cisions. I was certainly disturbed by
that and I thought it should not be
that while trying to root out an evil,
we create another evil. I had it
looked into and I am assured by a
very proper survay of the whole ficld
of the services that that apprehen-
sion was unfounded.

Shri Hari Vishau Kamath: Is it not
a fact that there have been several
instances or cases where the working
of the SPE has been hamstrung or
impeded owing to :nterference in in-
vestigation by inteiested Ministers
and other high-ups, and if so, have
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Government devised a code of conduct
for Ministers to ensure tha! there is
no interference by Ministers in investi-
gations by the SPE?

Shri Nanda: I thought that the hon.
Member will have something on which
to dase a general reflection like this.
There is no truth in that. As far as
my knowledge is concerned, there is
no interference in the working of the
SPE by any Minister, including the
Home Minister,

Dr. Sarojini Mahishi; In view of
the fact that an cnquirv was carried
on against some of the prima facie
charges of corruption against the
Director-General ¢f Tourism and pro-
bably in consequence of that....

Mr. Speaker: Why should she anti-
cipate? There is a separate question
on that subject on the list today.

Shri Kapur Singh: May I know
whether any complaint or evidence
has been received by the Govermment
indicating non-rectitude on the part
of the personne] of the SPE znd if so,
what action has been taken?

Shri Hathi: No, Sir; therc have
been no complaints about the SPE.
Shri R. Ramanathan Chettiar: May I

know what are the functions that are
allotted to the SPE and what are the

functions that are aillotted to the
CBI?

Shri Hathi: SPE is he Special
Police Esablishment, for which we
have an Act of Parliament. their
functions are defined there. The

CBI is the Central Bureau of Investi-
gation. They collect information,
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Shri Nath Pai: Will the hon. Hoine
Minister, Mr. Nanda, tell us if he has
finally made up -his mind as to the
desirability of employing the SPE fcr
investigating charges of corrupticn
against Ministers, in view of the oppo-
sition from some of his Cabinet col-
leagues, including his very distingu-
ished colleague sitting at his right,
who has given his opinion that the
SPE should not be made to look intc
charges of corruption against Minis-
ters?

Shri Nanda: Even in the
case, the SPE did not enquire
the case. All that they did there
was, in relation to the allegations,
they went with the consent of the
Government there to get the records
which pertain to those allegatiuus.

Orissa
into

Shri Nath Pai: Sir, Shri Nanda is
developing the art to almost perfec-
tion of getting out of a difficult ques-
tion and for that he deserve; all cre-
dit as a parliamentarian.

Mr. Speaker: Another art is deve-
loped on my left side to create some
difficulty,

Shri Hari Vishnu Kamath: The
Opposition’s duty is to do that.

Shri Nath Pai: You must help us.
Bir, to get the information asked.

Mr. Speaker: Surely I will do that.
I assure the hon. Members that I will

do my best. Let us go to the next
question.
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Shri Bhagwat Jha Azad: Sir, we
also tried to catch your eye. There
is no point of order in that.
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Shri D. C. Sharma: His was an

appeal for mercy and not a point of
order.

Mr. Speaker: I will ask Shri D. &
Sharma to pity me under these cir-
cumstances,
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